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Versus 

••••••••••••••••••••••••••••••••••••••••••••• ·Advoc::\t:a for the Respond~ n t , 
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CORAM:- • 

{ l~ C- ,) YI t-'0-4~~~ ~( 

!'1€~1Y~~/{'fJ-_J. 
Th.a Hon 'ble Mr. :J2L.S trtt_ 

f<', ~r-~~~<f 01/ The Hon'blaMr. 

1. Whether RelJ]orters of l oc~l papers may be a llowed to se9 I'! 
the judgment 'l / 

2. To ba · refer·red to the Reporter or not ·'l J, 
3. \Jhether their Lordships wish to see the f air copy of~ 

the judgment 'l ,J 
4. Whethe r to be circulated to all other aanches~ 
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CENTRAL r\llv\ L\J ~TRhTIVE TRIBUNnL 

ALIA-ihShD Br.NU! 

Contempt Petition No. 235 of 1990 

(In 0.A . No. 232 of 1986 ) 

N-­
\ 

K.K. Bhushan • • t\pplicunt 

Versus 

Lt. R .v. Kulka rni, Director General 
~ssam Rifles Shillong, Megha l ay• •• Jle spondents 

CO£W,\ : 

Hon'bl e A\r . Justice u.c. Srivast'fva, v.c 
Hon 'ble ~·1r. K . Cbayy• , Member (A) 
... t• 

(By Hoo . h\r. Justice U .• c. Srivastava, V.C. ) 

The apPlicant who was posted as 1''ledica l 

(fficer Public Hea l th Centre, Palam New Delhi, 

fil ed a petition bef ore this Tribunal under Section 

l~ the 4\dministrative Tribunal Act . The Tribunal 
. 

vide its order dated 12 .2 . 88 passed the f ollov.iing 

order: 

" \;e are told that Service Book and L.P .c 
of Dr . K.K. Bhushan ha ve been received by 

l\ss•m Rifles , r esp oodent No .3, so the 

respondent No . 3 is dire cted t o do the needful 

and send the r elevant papers to CJ.~ .O .{C.G.H~) 

Allahabad f or n ec essary a ctioo. . A copy of 

this or der be sent t o r es p aident no.3 
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and also to \'/elfare Commissioner, respondent 

no. 2 Sri B.P . Bakshi, f\sstt . we lfare, i\dmini­

stratar (Karma) Biha r was supiJlie d the details 

abou t the claim of Dr. Bhushan and he ~os 

directed to examine the same a nd a fter adjustmen t 

pay the ba l ance to the petiticoer . 111e petiticoer 

s tates that full payment has not been mr.ide. He 

should furnish the deta ils regarding pa yment 

and send a c opy to Shri Baksh :i., \>Jh o will exa mine 

the same and pa ss suitable order. ~ copy of 

this order be sent to Shri Bakshi and msp mden t 

no .2 • Put up co 6 . 4 . 88 . i'\ copy of this order 

be given to the learned counsel fo r the applicant 

fre e o f cost today. " 

2 . The applicant 's grievanc e is that not-

withstanding th~ service of this order the 

revised pay s cale of the a pplicant has not 

been regul arised and for recommenda tion of the 

IVth Pay Ccmnissi<n and that i s why he has 

prayed that the Q:>posite party who 11...as party 

to the origin t.J l application may be p lDI ished 

for having c ommitted contemp t of this court . 

3 . TI1e res pondents ha ve µ ut in ~ppea rance 

and denied the al l egations again?t him and 

stated that no c CCltempt h a.S:. be e n coo111i tt.ed . .. 
*>c>eeax>OO<xbsc~~. It has been stated II' 
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th~t h e ha s unnecessarily imp l eaded and in his 

a ffida vit he has stated that the custody of mainte­

n ance of Service Book a nd verifica tion of t he entries 

thereof witl1 a responsibility i s of the Head of the 

off ice and the deponent is being the Di rector GenerJ l 

is not resp onsible for the l apses on the pa rt of 

the office and also hovJever a~ the he•d of the dep art 

men t ha s examined t he docunents vJhich has been filed 

by the a~plicant alongwith his rej oinder affida vit 

i ssued n ecessary directions for making the entties 

and verification of the Service Book for the period 

the ar,p licant served under them. It has be en further 

stated that the head of the office is Canmandant 

5th Assam Ilifles and t he Commandant 18th Assam Rifles 

v.iere r espcnsibile as per rules v.Oich are subjiacted 

to the examination of the a udit ~uthority. The s a i d 

head of the de partment ~s not party but as the said 

head of the office is n ot party, the respondents may 

i ssue directions and they should see that the directi 

ons should be complit:!d vii.th. 

4. Accordingly 1tJe dispose of this contempt 

application \vith a direction to the r espondents 

that they should see that the order pas s ed by this 

Tribunal are c omp lied vJith and incase they have not 

aone so, let the full compliance be done within a 

p erior Of 3 months, as the non compliance will aga in 
. 

l ea d to a tart anotha r contemp t procee dings. \fith 

these observations the contempt applications a r e 

di s charged . No ae r as t o the cost s . 

Vice Chairman 
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